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Mr. Deputy-Speaker: The question
is:
Pages 5 and 5—
omit lines 34 and 35, and 1 and 2
respectively.

The motion was negatived.

_ Mr. Deputy-Speaker: The question

is
‘“That clause 12 stand part of
the Bill.”
The motion was adopted.
Clause 12 was added to the Bill

Clauses 13 and 14 were added to the
Bill.

(Provision of Section
18 etc.)

Pandit Thakur Das Bhargava: Sir,
I beg to move:

Page 5, line 32—
after ‘“all appeals” insert:

Clause 15.—

“pending at end”.

1 gave my reasons yesterday, I do
not want to repeat them. If the hon.
Minister has not been impressed by
those reasons, I do not think he
will be impressed by any reasons
that I may advance now. I place my
amendment for the acceptance of the
hon. Minister and the acceptance of
the House. So far as my reasons
for the same are concerned, I do not
want to add anything.

Shri Mehr Chand Khanna: I gave
my reply yesterday, Sir.
Mr. Deputy-Speaker: The question

Page 5, line 32—
after “all appeals” insert:

“pending at end”.

The motion was negatived...
Mr Deputy-Speaker: The question

“That clause 15 stand part of
the BilL”

The motion was adopted.
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Clause 15 was added to the Bill.

Clause 16 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Mebr Chand Khanna: I beg
to move:

‘“That the Bill be passed.”
Mr. Deputy-Speaker: The question

is
‘“That the Bill be passed.”
The motion was adopted.

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
AMENDMENT BILL

Mr. Deputy-Speaker: Before we
take up the next Bill I want to point
out that we have already overdrawn
our time by about two hours and
fifteen minutes. Now we should
make an attempt to see that the Bill
is finished by three o’clock when we
take up the discussion over the rail-
way disaster.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): Sir, I beg to
move:

“That the Bill to amend the
Displaced Persons (Compensation
and Rehabilitation) Act, 1954,
be taken into consideration.”

I have already explained the
reasons for which it was necessary
to amend the Administration of
Evacuee Property Act, 1950. Some
of the amendments in that Act have
necessitated consequential amend-
ments to the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, also. Firstly, in certain
cases evacuee properties, which are
restorable under provisions of Ad-
ministration of Evacuee Property
Act, have already been acquired and
allotted to displaced persons. In
some cases, it may not be expedient
or practicable to restore the whole
or any part of such original pro-
perty. Therefore, it is necessary that
some provision should be made to
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give alternative property or cash
compensation to the evacuee owner;
hence the addition of section 20(A),
which will enable us to do so.

Secondly, as mentioned already,
some doubts had been cast on the
powers of the Custodians to recover
certain types of dues under section
48 of the Administration of Evacuee
Property Act. Section 21 of the Dis-
placed Persons (Compensation and
Rehabilitation) Act, which was based
on section 48 of Administration of
Evacuee Property Act, also has to be
amended on the same lines.

We have taken this opportunity to
remove certain other difficulties
which were being experienced in the
implementation of the Compensation
Scheme. Coming to section 2(d)
(i), the existing definition of
“Public Dues” contained in clause
wi) of sub-section (d) of section 2
of the Act does not cover the dues
of a Corporation, or other bodies, or
individuals, to whom house building
loans were granted by the Ministry
of Rehabilitation for construction of
houses and who in turn sold these
houses to displaced persons. The
Sindhu Resettlement Corporation
which constructed houses for dis-
placed persons at Gandhi Dham is
one such body. By the proposed
amendment, it is intended to include
the amounts due from displaced
persons to these corporations or
bodies, in the definition of “Public
Dues”.

With regard to section 2(e), the
1and claims of displaced persons from
West Punjab and those of Punjabi
extraction, were registered under the
East Punjab Refugees (Registration
of Land Claims) Act, 1948, and under
the corresponding Patiala Ordinance
and PEPSU Act, and they were al-
lotted agricultural land in Punjab
and PEPSU, under the Quasi-perma-
nent Allotment Scheme. These allot-
ments are now being made perma-
nent. Some of these claimants,
however, could not be allotted land
so far. It is estimated that about
3,000 of such claimants had not been
allotted any land, the claims of about
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1,000 had been partially satisfied, and
in about 4,000 cases lands could not
be allotted as the claims were still
under verification when the lands
were acquired.® This will make a
total of about 8,000 cases. As all
evacuee land in these States has
since been acquired under section 12
of the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1934,
no land can be allotted except under
that Act and against ‘verified claims’.
A ‘verified claim’ means a claim re-
gistered under the Central Displaced
Persons (Claims) Act, 1950. It is
now proposed to include in the defi-
nition of a ‘verified claim’, claims
registered on or before the 31st May,
1953, wunder the said Punjab or
PEPSU Acts, and verified as such,
which could not be. satisfied either
wholly or ‘partially, by allotment of
evacuee lands under the Quasi-
Permanent Allotment Scheme. It is
also proposed to allot these 8,000 un-
satisfied claimants, lands in Punjab
on the same scale as admissible under

the Quasi-Permanent Land Allot-
ment Scheme.
Then about section 11(2). The

existing sub-section (2) provides that
all payments made by the Central
Government in respect of maintenan-
ce allowance 1o displaced persons
shall be recoverable by the Central
Government out of the Compensation
Pool. It has since been decided. and
I am sure the House would welcome
the decision, that all this expenditure
which is about Rs. 137 lakhs should
be treated as relief expenditure on
displaced Persons and should be met
out of the general revenues. In other
words the Compensation Pool will
benefit to that extent. It is proposea
to delete sub-section (2).

With regard to section 19, the
existing section 19 provides for the
cancellation of any allotment for
lease of an acquired evacuee property
and gives powers to the managing
officers to eject one whose allotment
or lease has been cancelled. How-
ever, he has no such power in respect
of Government built property or in
respect of an unauthorised occupant
or a‘trespasser. It is necessary to
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evict the trespassers in order to make
proper use of the properties accord-

ing to the Compensation Scheme.
Hence this amendment has become
necessary.

Then I come to section 20(1)(d);
Section 20, sub-section (1), clause
(d) provides for the transfer of
shares of an evacuee in a company.
It restricts such transfer to a dis-
placed person only. There is no such
restriction in the case of any other
acquired evacuee properties whicn
can be sold freely to any person.
It is intended to remove this restric-
tion in the case of the evacuee shares
by a suitable amendment of the sub-
section. BN

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the
Displaced Persons (Compensation
and Rehabilitation) Act, 1954,
be taken into consideration”.

Now, there is an amendment by
Pandit Thakur Das Bhargava. Does
he intend to move it?

Pandit Thakur Das Bhargava
(Gurgaon): Of course.

Mr. Deputy-Speaker: He may
proceed.

Pandit Thakur Das Bhargava: I beg
to move:

“That the Bill be referred to a
Select Committee consisting of
. Lala Achint Ram, Shri C. P.
Gidwani, Shri N. C. Chatterjee,
Shri Mehr Chand Khanna,
Shrimati Renu Chakravartty, Shri
U. M. Trivedi, Babu Ram Nara-
van Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Basanta
Kumar Das, Dr. Ram Subhag
Singh, Shri M. L. Agrawal, Shri
Hem Raj, Sardar T. S. Akarpuri,
Shri B. P. Jhunjhunwala, Shri
Ranjit Singh, Shri N. C. Kasliwal,
Shri Krishnacharya Joshi, Shri
J. K. Bhonsle, Shri Bahadur Singh
and the Mover, with instructions
-to report by the 1st December,
1856,
I gave some arguments while I
made the same motion with regard to
the other Bill, saying that that Bill
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should be referred to the Select Com-
mittee. That Bill, happily or wun-
happily, is now finished. So far as
this Bill is concerned, I want that, in
addition to the arguments I submitted
yesterday, I may be allowed to put in
some more arguments today on this
Bill.

This measure—the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act—was placed on the statute-
book in 1954, and it is usual, when an
amending Bill comes up, to review the
operation of the Act and see how that
Act has been fruitful—whether of

good results or bad results—and
what the defects have been
in the administration of that

measure. If these defects were point-
ed out at length, I think much more
time than has been allotted to this
Bill will’be required, and I do not
think I will be justified in going into
the various defects and the difficul-
ties that we have experienced in
regard to that measure which we
passed in 1954.

At the time when that enactment
was on the anvil, and when the Select
Committee was considering it, I, as
Chairman of the Select Committee on
that Bill pointed out that, as a mat-
ter of fact, that Bill was a mere
skeleton and the life had to be put into
it through the rules. An Advisory
Board was appointed to consider those
rules and in answer to my submission
at that time,—I do not wish to repeat
all the things—I was assured by the
hon. Minister of Rehabilitation that
the rules would be passed almost
unanimously and that every kind of
facility would be afforded to the
Members of this House and the gene-
ral public to see that the rules are
such as would be generally acceptable.
An Advisory Board was appointed,
the rules were framed by the Minis-
try and then referred to the Board
for their advice. The Advisory Board
framed certain rules which were
submitted to the Ministry in due time.
But, I am very sorry to submit that
the rules framed by the Advisory
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Board were not accepted by the Min-
istry, and in regard to very funda-
mental and material things, changes
were made by the Ministry at its own
will. When the rules were being
framed, the Advisory Board took
every precaution to see that the will
of the Ministry was also given effect
to. After all, they have to administer
the law. The Advisory Board had
not to administer it. The responsibi-
lity is that of the Ministry. The
Advisory Board could only advise
regarding the policy. Therefore, the
Advisory Board called the responsible
officers of the Ministry and with their
consultation, and almost with their
consent, enacted many of the rules,
and made its report. But even after
that, it so happened that many of the
fundamental recommendations were
not accepted by the Ministry and they
made changes in the rules.

The rules were then brought before
the House. Some of them were chang-
ed here and there or amended, and
others were not. But, at the same
time, I, as the then Chairman, occupy-
ing the chair, submitted for the consi-
deration of the Ministry as well as to
House that the rules could be changed
as these rules were not in the nature
of law of Persia or Medes. Now
T understand that some of the rules
have been changed and are sought to
be changed. Therefore, I am submit-
ting that in a measure of this kind,
whatever has been accepted by the
Ministry or by the House, or whatever
has been made under the rules, aré, of
course, not sacrosanct, and that as our
experience goes and as and when diffi-
culties are revealed, we ought to be
enabled to bring the difficulties to the
notice of the Ministry and the Minis-
twry should, in their wisdom, accede to
popular wishes. After all, this is a
matter in which the greatest satisfac-
tion should be given to the refugees.

The Government have said that a
sum of Rs. 185 crores worth of pro-
perty lies in the compensation pool.
When this- Act of 1954 was on the
anvil, a report was made by the Select
Committee, in which all the 51 Mem-

" bers including the Minister asked the
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Government to be pleased to add to
the pool. We wanted that some more
money should be given to the pool
and when the final speech was being
made by the hon. Minister of Rehabi-
litation at that time, he also said that
the doors were not closed and that it
would be seen if anything could be
done subsequently to add to the part.
‘When the rules were under discussion,
1 had reminded the hon, Minister of
Rehabilitation, who is adorning this
Ministry now, to be kind enough to
use his efforts with the Government
and to get some more money for this
pool. I do not know how far he has
succeeded. His best wishes and best
efforts may or may not succeed. I
cannot blame him if he has made his
efforts and has not succeeded. But, at
the same time, I would request him to
join us in our attempt to get more
money.

I know that in what I am going to
say with regard to the amendments, it
is not only he that can deliver the
goods. He can only help us and go to
the Government with his begging
bowl; not only that; he should tell the
Government of the real needs of the
people, how the refugees are feeling
and how, in spite of the Rs. 300 crores
that have been spent by the Govern-
ment by way of relief and rehabilita-
tion, there is sp much dissatisfaction
among the refugees, not because of
the administration only of the Minis-
try, but because the amount given is
so meagre that full justice cannot be
meted out to their needs, etc., of the
refugees.

I have just prefaced these remarks
with a view to ask the hon. Minister
to use all his powers and all his deter-
mination and all his obstinacy te
coerce the Government, to plead with
them, to beg of them and do his best
to compel them to add to the pool in
any manner. If he cannot succeed
there, I am afraid that with the best
of his intentions, he will not be able
to do all that he wishes to.

I am not here to put the entire
blame on the Ministry. I know that

. thfz Mxmstry’s powers are limited. The

Ministry’s resources are limited. They
cannot do what they like. After all
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the amount given is limited, and they
cannot meet all their commitments
and all that we wish them to do or
they themselves wish to do. If we
want that there should be greatest
satisfaction among the people, it is
absolutely necessary that something
should be done by the Government.
If they cannot add to the pool, at least
let them lend money to the pool. If
the money is not lent as desired by
the Ministry, I am afraid that the
people will have to go to the Govern-
ment in various ways and beg of the
Government to strengthen the hands
of the Ministry by lending them more
money.

13-29 hrs.
[SErt BarMmaN in the Chair]

In this connection, I would like to
refer to the report of the Advisory
Board which submitted for considera-
tion of the Ministry that they should
make efforts to dovetail a scheme of
building houses to the claimants as
well as non-claimants on the basis of
the low income group scheme. I do
not know what the financial commit-
ment of this would be, but, at the
same time, if this proposal were
accepted, the entire problem of the
refugees would have been solved.
After all, now, to the ordinary people
in the low income house group, 30
instalments are allowed. They are
given money on easy terms, whereas
for the refugees who are in a helpless
situation, who are more helpless, the
amount of instalment is so meagre
that there is bound to be dissatisfac-
tion. We knew it from the very start.
When I consider that not only the
resources of the refugees are meagre
and they are helpless people, but also
that the prices of those properties
have been raised to an unconscionable
extent,’ I shudder to think of the
consequences. The previous Rehabi-
litation Minister, Shri A. P. Jain, said
in this House during the discussion of
the previous Bill of 1954 that he did
not want to disturb the possession of
any refugee.
before he had said the Government
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had taken the liability and the res-
ponsibility of providing every person
with a house and gainful employment.
In these words the commitments were
made. I know that when they started
building houses for the refugees, the
entire set of houses was meant for
the refugees as such, not for claim-
ants or non-claimants, but for both.
Now subsequently when the Bill was
passed, it may be said that when these
houses were made over to the com-
pensation pool, the prices of the
houses was to be distributed by way
of compensation.

Then, the policy changed. When
the houses in Patel Nagar etc. were
constructed, easy instalments were
given not on the basis of the market
value, but on the basis of the cons-
truction. Easy instalments were
fixed, so that those people may be
able to pay those prices and become
owners. Those persons themselves
built certain parts of the properties.
In fact, I may just remind the hon.
Minister and the Ministry how things
have developed. I hope they will
agree with me that this aggravation
in the market value has taken place
as a result of the habitations that have
cropped up as a result of the efforts
of the refugees in places which were
long uninhabited and which were in
a very dirty condition. In 1947, they
were places where nobody would dare
to go even in the day time. Stray
dogs and other wild animals were
staying there and the places were in
a very bad condition. Now the mar-
ket value has risen because the
refugees have come and built their
houses and because the Government
has built the properties for them. The
market value in 1947 was not the same
as in 1956. When you are going to
give this compensation in 1956, may
I ask on what basis you are giving it?
On what basis did you attest those
claims for compensation? Not on the
value of 1956. Why did you not give
the compensation straightaway as
soon as the claims were ascertained
and verified? I know it was difficult;
it was impossible.
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I may submit for the consideration
of the hon. Minister that when the
compensations were appraised on the
basis of a different value, then these
properties should not be taken at the
market value of 1956. In 1954, when
the Bill was there before the House,
Shri A. P. Jain said, market value has
risen a great deal. 1 do not want to
charge the entire aggravated value; I
will be content with 8 annas of the
rise in value. That was what he said.
Even that we did not like. On the
contrary, when the Advisory Board
made the recommendation, it submit-
ted a formula for the acceptance of
the Ministry, as follows: The cost of
acquisition of the land, which was
practically negligible, plus the cost of
construction, and then 10 per cent
over that amount minus depreciation.
H the price had been fixed according
to this formula, whatever instalments
you might have fixed, people would
have been able to take them at this
price. It is a concession you have
given to the non-claimants that they
can own property. Having given this
concession, if you put it in a manner
in which they cannot avail of the con-
cession, it means you are giving by
one hand and taking away by the
other. This is not proper.

I am submitting that there is a great
agitation at present- among the
refugees. It was so much that a per-
son was on the verge of death only
yesterday. I must congratulate the
hon. Minister for his having agreed to
save his life by agreeing to have a
conference with those people. Nothing
is lost by conferences. After all, he
can do what he likes and what he
thinks proper. But, he has really
made a good gesture. I cannot vouch
for it, but I understand from the
papers that the hunger-strike has
been called off, because the hon. Min-
ister agreed to have a conference.

Shri Mehr Chand Khanna: Most of
what the hon. Member has stated is
not correct. I do not want to take his
time, but I shall certainly say some-
thing about it when the opportunity
arises.

27 NOVEMBER 1956

(Compensation and 1164
Rehabilitation)
Amendment Bill

Pandit Thakur Das Bhargava: My
information is based on what I read
in the papers. I do not know what
has happened. If the hon. Minister
has not contradicted me, I would have
believed the newspaper report to be
correct, because I know the hon. Min~
ister to be a sympathetic person.

Shri Mehr Chand Khanna: May I
add that some refugee gentlemen came
to see me and I told them, “I never
refuse to see my refugee brethren. In
the morning, I see anybody and
everybody who comes to see in my
house, subject to my other engage-
ments. To see me in office, appoint-
ments have to be made.” On Sunday
morning, a batch of refugees came to
see me. They said they represented

‘a section of the refugee population

and a member of the party had gone
on hunger-strike. They placed before
me their point of view and I placed
the Government point of view before
them. Then they said, “can we come
to see you again?” I said, as long as
I happen to hold the portfolio of the
Rehabilitation Minigter, displaced per-
sons can always come and see me;
my doors shall always remain open to
them.

Pandit Thakur Das Bhargava: I am
glad that even this opportunity was
taken by the people to give up the
hunger-strike. I myself am very
much opposed to hunger-strikes. When
they came to me, I said that I could
not be a party to it, though I knew
the Minister would certainly hear
what they had to say. But at the
same time, it would be rather encour-
aging those who resort to hunger-
strikes. I am dead opposed to it.
This sort of pressure on the Govern-
ment is entirely unjustified. There
are other means. We are here to
apply all the pressure and the hon.
Ministers are here to hear us. Any-
how, I am glad the strike has been
called off. If he had died, nobody
would have heard me and the hon.
Minister. The people will say, these
people are very hard-hearted; they do
not even agree to a cqnference.

I have submitted for the considera-
tion of the hon. Minister two amend-
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ments Nos. 14 and 16, wherein I have
said that the number of instalments
shall not be less than 12 annual in-
stalments. I will revert to it again.
As regards clause 2, I have to submit
several things to the hon. Minister,
and I hope he will agree with me. As
a matter of fact, as time passes, it
becomes more and more- difficult for
the Ministry and the hon. Minister to
agree to what we are saying and to
the inclusion of more claims. We also
feel diffident in advancing those claims
at a belated hour. But, in these cases
where the justice of the claim is so
plain or transparent, we cannot but
bring it to the notice of the hon. Min-
ister. I have, therefore, confined
myself only to three questions. There
are many more questions in which
the decisions of the Ministry have not
been accepted—we have to accept—
people were not happy with the deci-
sions. These three matters have been
repeated ad nauseum and I will repeat
them for the consideration of the hon.
Minister, because I do not know of a
stone which does not melt if you go
on pouring water on it. It is in that
spirit that I am making my submis-
sions. This is not the first time that
I am saying these things.

I would respectfully beg of him, if
he could not respeet my humble sub-
missions, to look at what the Punjab
High Court has said. The latest deci-
sion of Justice Khosla of the Punjab
High Court is well known to the hon.
Minister. I have got the Bill of 1850
in my hand which authorised the Gov-
ernment to indicate the classes of pro-
perty for which compensation was to
be given. I submitted before, and I
repeat it, that class of property does
not mean the class of persons owning
property. At the same time, some- of
the matters are so clear that I do not
think that the Ministry will be well
advised in clinging to their decision.
What does Justice Khosla say in his
judgment? I came across a case in
which a Sikh gentleman brought to
me his verified claim. He wanted
Rs.” 130,000 for his properties. Only
a sum of Rs. 27,000 was allowed, on
the basis that he owned many houses
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and out of the many one of them was
worth more than Rs. 20,000. He was
allowed more than 4 acres of land.
Only one house was allowed for com-
pensation and all the other houses of
the value of Rs. 103,000 were ignored.
I do not know why. Some gentleman
in the Ministry made it a rule that
only individual property of more than
Rs. 20,000 will be taken into consi-
deration, and the rest will be ignored.
This was the most tyrannical piece of
conduct for any official. I am glad he
was not the Minister. A Minister
would never be capable of such an
atrocious decision. This decision was
taken and it was a wrong decision.
The Minister did not undo it. The
difficulty is, a responsible officer of
the Ministry did it, they are experi-
enced officers and they have to be
relied upon. They did it in view of
the fact that our means are limited
and even 15 per cent compensation
could not otherwise have been given.
The only way in which the amount .
could be raised to 66 per cent. for
claims of Rs. 2000, etc., was because
many claims were ignored. How much
of property has been ignored, I beg to
ask. Pakistan turns round and says,
you have got only so much of proper-
ties, only Rs. 515 crores. We used to
say, the Minister used to say, proper-
ties worth Rs. 2000 crores remain
there. I believe much more property
remains there. Have you considered
movable property and the properties
which have been ignored by the Min-
istry? After Justice Khosla's judg-
ment that it was not justifiable not to
verify these claims and not to give
them compensation for these claims,
it is a moot question what the Minis-
try will do. All these claims should
be revived. All those persons who
held rural buildings of the value of
Rs. 10,000 and who owned four acres
of land, properties more than Rs.
20,000 in value and people who
held more lands, all these people
should be now compensated, if the
ruling of the High Court is to be res-
pected. If the ordinary canons of
justice are to be applied, I would ask,
why should you give compensation to
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a person who owns some property of
the value of Rs. 21,000, and .why
should the rest of properties worth a
lakh of Trupees, not be taken into
consideration? It is not justice. I
would therefore beg of the hon. Min-
ister now, to respect the decision of
the Punjab High Court and to agree
to include all these claims which have
been ignored so far. This is not the
first time that I have been complain-
ing. 1 have complained of it before.
I think the enormity of the decision 18
so patent that nobody in his senses
could say that it is a right decision. I
do not know how the Ministry will
give effect to it. I am afraid the
Ministry’s work will be increased and
there will be delay also in these
cases. But, so far as these persons
are concerned, who owned property
like this, they will be too glad and
they will congratulate the Minister
and the Ministry if they just obey the
decision of the Punjab High Court.
That is the aspect of the matter.

Today, the hon. Minister is very

anxious to satisfy the claims of those
people in the Punjab whose claims
bhave not been satisfied wholly or
partially. For that purpose, he wants
to introduce this change in clause 2
(2). May I call your attention to the
number of peopte who are the victims
of the tyranny of this Ministry? When
the papers were received, allotments
were made on paper. Thousands of
persons who got four acres or less
were not aware that these allotments
had been made. ‘The lamnds have not
so far been given to them. Either
they surrendered or they came to the
officers and said, we want to get these
allotments cancelled. They were can-
cefled by the officers. Because of the
cancellation of these allotments, of
jaeir surrendering these allotments, of
their being unaware of these allot-
ments, nothing has been given to
these people. They are the poorest in
the land. Shri Ajit Prasad Jain said
in his interim scheme, there are one
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Rs. 50,000 goes away. Is this justice?
Is this fair? Should he not be allow-~
ed to say, I forego my claim for the
land, let me get compensation for the
house? The land was said to be allot~
ted under an act which was passed in
1950. The lands were allotted after
that. So far this rule is concerned, it
came later in point of time so that the
persons who got an allotment had no
opportunity to choose either to forego
the land or the rural houses. The
rural houses are worth much more
than these lands and the penalty has
proved so grievous. I have known
cases, I have seen with my own eyes:
cases, of a person getting 1/4th of an
acre of 1/20th of an acre and. his
claim or her claim for Rs. 10,000,
15,000 has been set aside, has not
been verified. These people who
voluntarily surrendered their claims
or whose claims were cancelled, with
what face can the Minister meet?
They are the poorest in the land and
you do not give them anything. You
have raised the compensation ceiling
from Rs. 50,000 to 2 lakhs to the rich
people. In the case of these people
who got no land, on the basis of paper
allotment, their compensation claims
have been set aside. You still call it
justice. In the case of people whose
claims have not been satisfied in whole
or partially, the hon. Minister feels
the qualms of conscience that they
have not been paid wholly or par-
tially. But, in the case of people in
whose name the paper allotment is
still there, and who have not been
given anything, he has nothing to say..
I have sought to put in an amend-
ment. Even my amendment does not.
go far enough.

Mr. Chairman: May I suggest to the
hon. Member one thing? It is an
amending Bill. Of course, the hon.
Member has tabled amendments prac-
tically on all the sections. Only two-
hours have been allowed for the consi-
deration of this Amending Bill

Jakh who never took p jon. I
beg to ask, what offence have they
committed. If any person had a house
worth Rs. 50,000 and he is allotted
1/20th of an ' acre, his claim for

Instead of mentioning all these points
now, if he takes the opportunity while
he moves his amendments, that would
be better. One or two other Members.
may be given an opportunity to make-
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_general observations. He has tabled
.amendments practically to every sec-
tion.

Pandit Thakur Das Bhargava: I
Will accept your advice.

Mr. Chairman: Only two hours
have been allotted; that is the diffi-
culty.

Pandit Thakur Das Bhargava: Sir,
“You have been too long in the House
-and you know that it is practically
useless to move amendments. There-
fore what I do is this. I place my
.amendments before the Minister,
because the reasonableness of the
.amendment is not the deciding factor.
The deciding factor is something else.
.So, my usual rule now is to place my
.amendments before the hon. Minister,

to make one speech and give all the.

.amendments and then to sit and only
take .a very few minutes, almost
infinitesimal amount of time, while
moving my amendments. If you like,
I can speak on the amendments as
they come.

Mr. Chairman: I think that would
‘be better. He can put forward the
particular arguments that he wants to
place in favour of the amendments.

Shri Mehr Chand Khanna: If the
Member speaks now—his amendments
are the same—then there will not be
any speech required on the amend-
ments.

Mn Chairmam: What 1 suggest is
that the hon. Member himself has
tabled amendments. There may be
one or two other Members who want
to make some general observations on
this Bill. Let them have some oppor-
tunity, because only two hours have
been allotted.

P; it Thakur Das Bhargava: I was
submitting about :amendment 4 which
wants to insert the words:

“inéluding the claims of allot-
tees of agricultural land who for
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any reasons whatever were not
given the lands allotted and whose
claims to compensation for rural
houses were rejected as a result
of allotment of agricultural land”

One fine morning 6,500 claims were
rejected—they were verified claims—
on the plea that some persons were
allotted some lands. Many of them
were not really allotted. Allotment is
defined in one of the Acts as taking
possession of land. In these cases the
allotment is only on paper, no posses-
sion has been given or taken. I am
not saying they should be given both
these things. That is not for me to
say. Much water has flowed under
the Ganges, and I cannot propose a
thing like that, though it is very just.
I only want those persons whose
claims have been cancelled, who have
nothing absolutely, should be given
the rural houses if not land, or land.

' Something may be given, so that they

may not say that the Ministry, though
it gave lakhs of rupees to others, did
not give anything to them who are
the poorest in the land.

Now I come to clause 3. As you
have warned me, about lack of time
I will not describe the miserable
conditions of the Rajasthan, Bharat-
pur and Alwar refugees. I have been
submitting for the consideration of
the hon. Minister and also responsible
officers of the Ministry off and on,
and requested them personally to, at
least, go there ‘once and look at the
miserable condition and if they are
satisfied that they are in a bad condi-
tion, it is their duty to see that some
relief is given to them. But what has
been done to them? The lands were
leased out, and the leases were taken
as allotments. They were ordered not
to file claims because they had been
given lands. If any of them did, the
claims were rejected because they had
been allotted land and now the rules
require that they ought to pay another
Rs. 450 per acre for the lands allotted.
So. they are asked to pay and their
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<claims were not considered at all and
they have not been given any com-
pensation. I want their cases to be
<considered. On another occasion Shri
Khanna was pleased to reply to my
request that he would consider the
<claims of these people. He did consi-
der their case, but my difficulty is he
never went there, he never asked any
of his officials to go there and look
into the conditions. He treated the
‘Ganganagar refugees and these
refugees in the same way. He
gave 15 allotments to the Ganga-
nagar refugees who have got . irri-
gated lands. It is all right. But
so far as these people are con-
cerned, I cannot utilise my time and
the time of the House better than by
repeating my request and submitting
with all the emphasis at my command
to Shri Khanna that he should go
there himself. That is the best thing.
If he goes there or sends Shri Bhonsle,
everything will be all right. I have
got no fears on that score. Or he
may send any responsible officer there.
‘They are all human beings. I have
yet got faith in them, they will do
the right thing, but unless he does it,
I do not think he is competent to
decide their cases. Their condition is
too miserable for words. Ten thou-
sand families have gone away from
there, and the rest are passing their
lives in utter misery. I would again
repeat my request and say that their
claims should be considered. At least
they should be allowed to put in their
claims, and those claims which have
not been brought before the Ministry
because of their notifications should
‘be allowed to be filed because you are
asking them to pay Rs. 350 per acre.
Either you do not charge the price of
the land, or ask them to file their
claims. You cannot have it both
ways. In regard to these three classes
of persons I have specifically request-
«d the Minister to consider them when
he considers the other claims of the
people of the Punjab.

In regard to the claims under
clause 2(ii) there is one point which
1 wish to bring to the notice of the
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hon. Minister. I understand from the
Statement of Objects and Reasons
which he has been pleased to give in
this Bill that he wants that claims of
these persons should be satisfied out .
of evacuee agricultural land in the
Punjab. If that is so, it is all right.
I think it is quite fair. But if he
wants to give compensation to these
persons outside the Punjab, then other
people who live outside the Punjab
have got an objection, not I. I do
think every person who has a claim
must be compensated either from
Punjab land or elsewhere. But at the
same time, I will not be right in not
ventilating before the hon. Minister
-the ideas of those who want to take
objection to this.

1172

Shri Mehr Chand Khanna: I have
not followed what he said. Will he

clarify?

Pandit Thakur Das Bhargava: This
compensation which will come under
clause 2(ii) will be given out of Pun-
jab evacuee lands or from other lands.
This is the question. In the State-
ment of Objects and Reasons you
have made it absolutely clear, and
there is nothing against it, but there
are some persons who have apprehen-
sions. I told them that the Statement
of Objects and Reasons is quite suffi-
cient so far as I am concerned. But
if the point is made clear, their appre-
hension would be allayed. So, I take

.it there can be no objection so far as
that is concerned.

Shri Mehr Chand Khanna: You have
already pointed out about the diffi-
culties of some others. You said: “I
want to point out about the difficul-
ties or the criticism of others”, not
any person who is not of Punjab or of
non-Punjabi extraction. You do not
want to refer to them?

Pandit Thakur Das Bhargava: No, 1
do not want. As a matter of fact,
this only refers to those who are in
the Punjab. For the others you have
already given a promise to give and
they will all get their compensation
as usual. In the rules it is quite clear.
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[Pandit Thakur Das Bhargava]

Now I come to the question of
maintenance. In the original Bill we
had a provision about maintenance
that it should be recoverable. Now,
I find it is to be omitted in clause 3.
So far so good. I think previously it
was the idea of the Government that
this amount of money paid by way of
maintenance grant will not be
recoverable. Now I find that in regard
to Kingsway widows etc., this amount
has already been recovered.

Shri Mehr Chand Khanna: Am I to
understand from the hon. Member
that the amounts given as mainten-
ance grants have been treated as pub-
lic dues under the compensation
scheme?

Pandit Thakur Das Bhargava: Yes,
exactly so.

Shri Mehr Chand Khanna: I wish
he would send me that case. I would
have it looked into.

Mr. Chairman: I shall just inter-
vene and tell both the hon. Member
and the hon. Minister that while they

. are making their speeches, they
should address the Chair because
otherwise there would be difficulty in
reporting.

Pandit Thakur Das Bhargava: I was
referring to maintenance grants. I
understand that it is strange informa-
tion that I have given to the hon..
Minister. He thinks that no money
has been recovered. If no money has
been recovered, the position is quite
all right, but if money has been
recovered, as' I am informed, that
amount skould be refunded, and I have
put in certain amendments to this

--effect. It is but fair that it should be
refunded. :

Shri Mehr Chand Khanna:
be refunded.
rs.
‘Pandit Thakur Das Bhargava: Now,
so ‘far as 20A is concerned, I do not
want to make any further comments
since the hon. Minister has been kind
endugh to accept the principle of the

1t will
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amendment that I wanted to make.
Therefore, many of the amendments
go away.

I come to clause 7. As regards
clause 7 also, there have been some
arguments in this House and it will
not be profitable to repeat those argu-
ments. I stand unconvinced by the
arguments of the hon. Minister and
Malviyaji with reference to the law
of limitation, and the right of the
Settlement Officer. I will take only
two minutes to dispose of the argu-
ments that have been advanced.

In the first place, they say that they
want to see that work is expedited.
Whether the work will be expedited
or whether it will be prolonged will
depend upon how the law of limita-
tion is allowed to have its play. If
you allow it to come into play much of
the work would be reduced and no
recovery need be made. No injustice

" would be there. For several years the

things have been going on and at the
end of the whole period you now
change the law. Previously, they were-
feeling that they were happy. Now,
is it prolonging or curtailing the work?
You did not recover any amount
before it has become barred by limi-
tation and if you do not apply that
now, much of the delay will be elimi-
nated. My friend says, it has happen-~
ed like this before. It has happened
in the Compensation Act. There is &
world of difference between the two.
There is a world of difference between
the case of a person who has to pay
something to another person and he
charges what is due to him from the
proposed amount due to that person
and says that he has no more to pay,
and a case where you go after a man
7 or 8 years later and dog him wher-
ever he goes and arrest him and get
money out of him. This principle has
been there all these 7 or 8 years.

are you changing this at this la
hour? There is no justification except
that you want to realise the money:
This is because you said that these
properties were worth 100 crores ot
rupees and you want to realise that
money so as to be able to make up
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the amount. This is not going to the
coffers of Government or the coffers
©of the hon. Minister. This is going to
the pool. At the same time, look at
it from the point of view of the
individual against whom you will
mnow proceed. The law of limitation
is there and you are keen to seize
the opportunity of realising to the
last pie whatever is due. I say we
should not depart from the general
rule of law; it has been the law of
the land. We should not depart from
that after so many years. ’

I wish to call the attention of the
hon. Minister to another particular
atter. Some persons from my con-
stituency came to me and gave me a
«<opy of the judgment of a Settlement
‘Officer. There were some uninhabit-
ed properties called the kholas in
Ballabghar. They were worth about
Re. 1/- or Re. 1/8 per yard. They
‘were rented by many people there
-and some people also raised some
sstructures because there was a pau-
city of houses. After getting those
kholas worth about Rs. 100 or Rs. 150,
‘they put up some houses. But, when
the question of payment of compen-
sation came up, the question of
evaluation of these kholas was taken
up. Some of these structures were
«even constructed with the permission
©of the Custodian; but some were not.
‘But the structure was valued at
‘Rs. 2247/-. The refugees had not
spent more than Rs. 1200 or Rs. 1300
on the construction of these houses
and the kholas were taken for Rs. 100
«or Rs. 150/- or were taken on a rental
of Re. 1/- or Rs. 2/- per year. It is
not only the value of the structure
‘but the enhanced value which is twice
the amount spent on it is taken into
account when settling compensation.
It is valued at Rs. 2247/-.

Mr. Chairman: Even if the house
‘has been constructed by him?

Pandit Thakur Das Bhargava: Yes.
1t is great injustice. I want to bring
this to the notice of the hon. Minister.
‘T have given notice of amendments in
this connection. I say that the value
«©f buildings constructed by the claim-
ants shall not be included. The only
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price to be included is the price of
the land; but, here even the value of
the construction he has made, the
enhanced value is taken from him. I
submit that I want to have this
amended.

I have to submit another thing for
your consideration. It is this. I was
speaking of instalments and I shall
revert to it, with your permission.

Mr. Chairman: The hon. Member
can speak on the rest of the points
when he is moving his amendments.
He has already taken about one hour.

Pandit Thakur Das Bhargava: About
instalments also I have given amend-
ments.

Mr, Chairman: The amendments are
there and he will have to move them;
he can speak then.

Pandit Thakur Das Bhargava: I do
not want to take much of the time.
Two hours for this Bill is too small
Though I am a member of the Busi-
ness Advisory Committee by which
this Bill was given this much time, I
was at that time engaged in the dis-
cussion on the Harmful Publications
Bill. Otherwise, I would have seen
that proper time had been allotted to
this. What is two hours for a matter
of this nature?

I was submitting and I want to sub-
mit it for the consideration of the hon.
Minister that on account of pressure
on the Ministry we should not make
concessions to the non-claimants to
such a large extent that the paying
of compensation may become difficult.
There is a note which has been releas-
ed by the hon. Minister. He has tried
to have a proper balance between
claimants and non-claimants. I have
had the good fortune of reading that
also. I am submitting for the consi-
deration of the House one or two
points which are very pertinent to
that matter.

I submit that all these houses,
whether Government built or other-
wise, were actually meant for the
refugees in general and not for claim-
ants. This was the subsequent policy.
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[Pandit Thakur Das Bhargava)

Secondly, the hon. Minister’s prede-
cessor and he himself have been tel-
ling people that it is the responsibility
of the Government to rehabilitate
these people. Rehabilitation includes
gainful employment and shelter.
Therefore, every person is entitled to
shelter. Many of these persons- have
contributed to the making of these
houses in certain colonies. The hon.
Minister himself is responsible for
extending that concession to the non-
claimants. If a concession is given it
must be given reasonably. It must
be given in such a way that people
may be able to take advantage of it.
I do not claim that I know more of
the helplessness of the refugees than
the hon. Minister himself. But, at the
same time, I also claim to have some
knowledge and I can speak on the
basis of what I have seen and known.
I say, these people, thousands of them,
will not be able to take advantage of
the concession and they will have to
be evicted after 2 years.

Shri Ajit Prasad Jain said that he
will not disturb a single person
because if he is disturbed then again
it will become Government’s respon-
sibility. The Government will have
to see that they get shelter. There-
fore, the only remedy is to go to
Government and to ask for more
money, though, I understand, the hon.
Minister is not so bankrupt as he has
made out. After all, he got Rs. 40
crores, on account of his efforts,
from the Finance Minister. Rs. 20
crores were given last year and Rs. 20
crores more will be given, even
though that may not be enough, I
realise. At the same time he knows
better than I do that according to the
scale, there will be about Rs. 20 or
Rs. 30 crores which will remain with
the hon. Minister after discharging
this. That was the figure that was
given. That may be wrong.

Shri Mehr Chand Khanna: That is
not correct.

Pandit Thakur Das Bhargava: The
flgure given was correct, but the fact
may or may not be correct. The
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money may not be there. Even if the
money is not there, is it not for you
as the representative and guardian
and trustee of these unfortunate
people to see that you get these people
somehow the help they need. Did you
not see what happened yesterday?
Yesterday a bridge collapsed in
Madras and the hon. Minister con-
cerned had to resign because it was
his duty to see that the Railways
were safe for travel. It is your duty
to see that these helpless people are
rehabilitated, and if you do not suc-
ceed, you have to resign. You know
that Shri Ajit Prasad Jain had to
resign because the compensation was
not paid. It is your responsibility to

Shri Mehr Chand Khanna: My
predecessor was stepped up.

Pandit Thakur Das Bhargava: You
will be kept up! The Minister of
Rehabilitation is to rehabilitate peo-
ple. If you find that they cannot be
rehabilitated, what is the use of your
sitting there? I am only saying these
words in order to strengthen your
hands, because I am sure that you
may be able to say to the Government
to “Accept my resignation on this
basis. I give my resignation or else
you allow me to go on and bring
some help to these people.” These
people want help and you are capable
of giving it. It is absolutely true that
90 per cent will not be able to take
advantage of this, which means that
you are bringing the Government into
contumely and contempt. Govern-
ment are giving them the concessions
but they are not able to take advant-
age of those concessions. The Advi-
sory Board submifted for six instal-
ments and now the times have
changed and you have doubled the
price of the property and therefore it
is submitted that you should at least
double the number of instalments,
and you must give not less than 12
instalments. This will not involve
such a big amount as Rs. 30 or Rs. 40
xcrores. This may be much less. I am
no expert and I do not know. My
‘estimate is Rs. 80 crores and with
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that you may be able to relieve them.
I do not want to ask for Rs. 30 crores
by way of gift; I want them to be
given as loan so that you may be
able to discharge your responsibility
and bring succour to these people
who are helpless and who in their
desperation know nothing else except
to come to you and resort to hunger
strike and all that.

There are many other matters
which I want to bring to the atten-
tion of the Minister. If I get some
time more, I will certainly speak and
mention the things that have been
going on. I have got the priority list
with me. If you will kindly give me
five minutes more, I will ~mention
them.

Mr. Chairman: I -hope he will finish
within five minutes.

Pandit Thakur Das Bhargava: 1 will
certainly finish within that time.

The first thing that I will ask the
hon. Minister to do is to kindly revert
back to the prices of 1947, and this
will rehabilitate the persons greatly.

Secondly, so far as these auctions
are concerned, I will request him to
publicise all these properties. I will
further ask him to bring all Public
Dues Officers and Loan Officers in one
place, in one building, so that within
two days this information could be
passed from one to the other.

14-15 hrs.
[Mr. DepuTY-SPEAKER in the Chair]
Four months should not be taken for
finding out what are the loans, etc.
The hon. Minister just promised to
us that he would finish all his work
within a certain time. That time will
pass and ultimately we will have to
ask him again to expedite his work.
I think at least 10,000 cases per month
should be disposed of. They have not
been able to rise up to the defence, I
do not know the cause. I will only
request him to kindly finish them as
early as possible. i
So far as units are concerned, he has
conceded something to the Khan
Market people. I do wish that he took
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a similar view in regard to the other
people. We receive general com-
plaints; we receive letters and letters,
we see officers and speak to them, but
nothing happens after that. I know
of cases in which the men applied
through me for a claim. They are in.
the priority list, and yet those priority
claims have not been so _far compen-
sated, and even no reply has been
given to our letters and complaints.

Even in regard to priorities, where
the claimant’s age is 65 and above,
there were 5,940 cases, and out of
them only 397 have been disposed of.
Therefore, about 5,400 cases still
remain, in which the persons are above
65 years of age, with one foot in the
grave. They will get their compensa-
tion after the grave has engulfed
them. (Interruption). I am more
than 65; I am not an applicant; now
will you give me anything. At the
same time I have got friends who
really need this compensation. There
was a claimant who approached Shri
Jhunjhunwala with a long letter eof
complaint. I advised him to send it
to the hon. Minister. He is over 65
and is still waiting for getting this
compensation. Perhaps as soon as the
compensation comes, he will die. Out
of 5,940 cases, you have disposed of
397 cases.

Mr. Deputy-Speaker: If he dies now,
that will be out of disgust. If he dies
then, that will be out of joy.

Pandit Thakur Das Bhargava: As
regards students having . verified
claims, we all congratulated him for
coming to the help of these students.
Out of 91, nine were given help. . So,
should I take back my congratula-
tions? Kindly give them as soon as
possible, because acceleration or expe-
dition is the essence of the matter.

I would wish the hon. Minister to
be in a position to give an assurance
that all these priority claims will be
finished within two months. It will
be a great satisfaction to all the
refugees in the land.

Mr. Deputy-Speaker: Now I must
request the hon. Member to conclude.
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Pandit Thakur Das Bhargava: I
‘thank you and your predecessor for
having given me so much time and so
I have to curtail my speech now with-
out being able to bring all the facts
that I wanted to bring.

Mr. Deputy-Speaker: Amendment
moved:

“That the Bill be referred to a
Select Committee consisting of Lala
Achint Ram, Shri C. P. Gidwani, Shri
N. C. Chatterjee, Shri Mehr Chand
Khanna, Shrimati Renu Chakravartty,
Shri U. M. Trivedi,. Babu Ram
Narayan Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Basanta
Kumar Das, Dr. Ram Subhag Singh,
Shri M. L. Agrawal, Shri Hem Raj,
Sardar T. S. Akarpuri, Shri B. P.
Jhunjhunwala, Shri Ranjit Singh, Shri
N. C. Kasliwal, Shri Krishnacharya
Joshi, Shri J. K. Bhonsle, Shri Bahadur
Singh and the Mover with instructions
1o report by the 1st December, 1956.”

Shri Gidwani (Thana): I do not
want 10 repeat what my friend,
Pandit Thakur Das Bhargava, has
said. I endorse every word of his
speech.

The purpose of this amending Bill
is such that there can be no opposition
to it, but on questions of general
importance, dealing with the compen-
sation issue, I will not take the time
of the House and repeat the same
thing. I will mention just three or
four points.

One point is about the prices fixed
for the Government properties in
colonies.: If the Government today is
realising enhanced prices in auctions
from certain properties, "should they
aot-also accept the principle that they
should accept the marketable price
of those houses which are in the
different colonies far away from
cities? Their value is very little in
comparison to the cost which the Gov-
ernment is charging there. I have
received a number of complaints.
‘When Shri Bhonsleji visited Ahmeda-
bad, he must have seen some of the
housés built there in the colonies. I
do not know how they were built.
Even now, after 7 or 10 years, they
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are in a dilapidated condition, and
the prices were fixed very high. I
am told, subject to correction, that im
the Sardarnagar Colony at Ahmeda-
bad, Rs. 9 per square yard has been
calculated as the price of the land,
while in the neighbouring Kubernagar
Colony, which has been established
there for a pretty long time as a local
township or village, the value of the
land is about Rs. 2 per square yard.
This I came to know when we applied
for a plot for the school, and then
we were told that the land price at
the Colony was about Rs. 9 per square
yard. I do not know it, but it is a
matter for enquiry. This is the general
complaint all over that the prices are
very heavy and the construction work
in most of these colonies is very
defective. I do not blame the Gov-
ernment, the Central Government, for
this. Work was carried on in many
places where they had no control
over the construction, but it is very
hard on people who are living there to
be charged high prices when the
value at those places is very low as
compared to the prices that they are
being charged. It is a matter for
thorough enquiry.

In at least one or two colonies—I
am aware of it in Nagpur—even
Mr. Johnson who had seen ‘those
places had appointed some officers
and I am told some concessions were
given. If some concession was given in
Nagpur, it is not a solitary place. I
find a number of similar cases and
similar concession should be given in
respect of these cases also. In distant
colonies if you were to auction the
houses, you will not get this price.
There is a colony called Gandhinagar
in Kolhapur and some vacant houses,
when auctioned, would not even fetch
one-third of the price paid by the
Government. Only one principle
should be adopted. When I raised this
question, Shri A. P. Jain said
that they would be sold at the
marketable value. " If it is to be
charged in one place, the same princi-
ple should be applied to other places
alse.

Pandit Bhargava spoke so much
about the rural agriculturists. In
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regard to non-Punjabis, there are
, several difficulties. They have not
been allotted enough land. Or, a
person living in Bombay has been
allotted land in Hyderabad and a
person at Aligarh has been allotted
land in Sultanpur or some far away
place. Firstly; they cannot make use
of that land. Even if the land has been
allotted to them, they are not getting
possession, aiter spending hundreds of
rupees and after going there. The
kisans refuse to give possession. Is
this compensation? On the top of it,
the claim for rural property is reject-
ed. A double wrong is done to them
and thus they have got practically no
compensation.

There is this discrimination between
urban claimants and rural claimants.
In the case of urban claimants, if they
have got land as well as houses, they
get compensation for both. The same
principle is not applied to the rural
claimants. Why? Again, if the urban
claimants do not accept any allot-
able property, their claim is not satis-
fied to that extent. If the rural
agricultural claimants do not accept
any allotment for physical reasons,
they are treated differently. I know
the case of a man aged seventy years
getting eight or nine acres of land
about 200 miles away from where he
resides. He cannot go there to culti-
vate the land. He has not been able
to get possession of the land nor could
he make any use of it. His rural
property worth a little less than 19,000
18 lost. It is very hard and unfair.

We have put certain urban claim-
ants in the priority category. Their
number is increasing. I am glad about
1t. 1 saw there were people whose
sons were getting education in
UX. They must be fairly rich, com-
paratively. Then, there are people
whose sons are studying in the
engineering colleges or getting educa-
tion in the military college as cadets.
They are all getting 8,000. But, in
the case of rural claimant—a widow or
an old man suffering from cancer or
TB and if he possesses 18 acres and
4 guntahs, such persons are not, put
in the priority category. I wrote to the
501 L.SD—38

27 NOVEMBER 1956

(Compensation and 1184
Rehabilitation)
Amendment Bill

Minister about this. These persons are

not physically in a position to look

after their property. Priorities have
been fixed 'on humanitarian grounds.

In my opinion, he has gone even

beyond that and it is not even mere

humanitarian ground. A  person
whose son is studying in England is
getting cash compensation. That has
been done for various reasons. But, in
the case of these unfortunate widows
and old men who had only agricultural
land, you will not give them cash up
to 18 acres; the rest may be given as
you have done in the case of urban
property. Why this discrimination? I
have not been able to follow or
swallow this. I am told that some
representations came to him and. an-
other priority category was an-
nounced. But, why not accept our
suggestion? There may be diffi-
culties. He has written to me that
we will have to apply the same thing
in the case of Punjab. I do not know
how many Punjabis will be there. If

a Punjabi agriculturist is suffering

from TB or cancer—a person holding

19 acres—or some other disability,

should he not get that advantage? You

are giving cash to so many urban
claimants. Why should the claim of
an agriculturist, remain satisfied to
that extent, even if he did not accept
some allotment, while, in the case of
the urban claimant, it will be settled
sometime afterwards? If that is the
spirit in which we give compensation
to the rural claimants, I say that it is
against the declared objective of the
Congress—the establishment of the
socialist pattern of society. The rural
people who are backward and who
cannot look after themselves also
deserve our sympathy—not only the
urban people. I would, therefore,
suggest to the hon. Minister to review
the whole question of compensation,
having in view Pandit Thakur Das

Bhargava’'s remarks and Shri Khosla’s

judgment, and to revise the whole

policy.

There is another case also.

Mr. Deputy-Speaker: I agree with
the hon. Members that when the-
amending Bill is being discussed, the
principles in the original Bill relat-
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[Mr. Deputy-Speaker]
ing to that, comes under discussion
but we should not go into the minutest
details and give cases one after
another.

Shri Gidwani: It is just to show the
enormity of the problem. Seventy dis-
placed persons were allotted land in
U.P. It was Government waste land;
and it was allotted on account of the
Grow More Food campaign. They got
taccavi loan also. After one year, that
land was surrendered. Government
took back the land and the Collector
very properly and justly converted
the rural loans into urban ones. Now,
they are not in possession of that land.
You will be surprised to know that
all their claims for rural houses and
property have been rejected though
they were verified. The hon. Minister
has said that he cannot open this
question because the same principle
will have to be applied to other cases
also. But all these different conditions
require sympathetic reconsideration.
Otherwise our scheme will fail.

About the maintenance allowance, I
am glad that Pandit Thakur Das
Bhargava mentioned that point and
Shri Mehr Chand Khanna also agreed
that if there are certain cases in
which it has been recovered from
compensation the amount will be re-
funded to them. I had also received
some complaints previously, but I do
not want to say anything more.

Then I want to say something about
the pace of work. It is now the end
of 1956. We were told that the whole
work will be over within three or
four years. At the rate at which we
are proceeding, I do not know how
many more years it is going to take.
If the delay is due to inadequacy of
staff that must be made up. I know,
on account of certain things that
happened, the Government has to be
very careful. Certain bogus applica-
tions were filed and, therefore, °the
Government has to be very vigilant. I
share their view in that. But that does
not delay the process. If more staff is
needed we must appoint more. As
regards money, if nothing else, our
Minister is very clever in the art of
persuading the Finance Minister to get
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more money. After all it will be a sort
of a loan. Formerly it was said that
the work will be over and, therefore,
the Government will not give more
money. Now that the East Bengal
problem is continuing—and heaven
knows when it is going to be over—
there is no dearth of money. After
all it will be a book entry. If the
loan is advanced for that purpose, or
even from the general Grant, and the
work finishes in two years instead of
taking flve years, there will be no
more expenditure and, on the
contrary, there will be some saving.

Sir, I again repeat that instead of
rehabilitating these people, who are
non-claimants, something should be
done to give them relief. When the
Government has launched so many
schemes—low-income housing scheme
and other housing schemes for Gov-
ernment officers—I think the time
has come when the Government
should give some help to these people
by way of loan etc. It will only be
a book entry and our Ministry may
reimburse the same as soon as they
recover the amount, or these houses
may be transferred to them. It will
be very wise, it will be very prudent
and it will also be human if we revised
the whole scheme and settle the
instalment issue to the satisfaction of
those who can afford to pay.

=t JgT W W S A,
o fawr (Frdaw) & 3 sofy Ao frar
a7 g ©F aga fafeew dwx (Hfm
S%TT) T g7 1 Y fawr wrr q2@ o
&, wiEie wre T e ool dw
(Frexia qeafa wiafmaw w1 daivew)
W & ¥y wifedTw I9T (WS-
fre afad) ], 1 & & vl el
# ofr wg1 ar | I @ famr & wor
frmat fmwsfs N =
ifeq s T8 W F ag FRT A W
© 3w A (v afwfq) &
| AT I, AT Y aw A G
Tzq Wt g FAGET o (Afaw
ayor) o | § a@ W & gaT @
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“It has been decided that no at-
tention should be paid to improve-
ments, etc., in respect of which
written permission of the Custo-
dian has not been obtained.
Where such permission is forth-
coming, the -property should be
evaluated as‘@ whole as it exists
now, and from this should be
taken out the value of improve-
ments, additions, etc, to arrive
at the correct evaluation of the
property.”
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Mr. Deputy-Speaker: I will now
put the amendment for reference to
the Select Committee to the vote of
the House. The question is:

“That the Bill be referred to a
Select Committee consisung of
Lala Achint Ram, Shri C. P.
Gidwani, Shri N. C. Chatterjee,
Shri Mehr Chand Khanna,
Shrimati Renu Chakravartty,
Shri U. M. Trivedi, Babu Ram
Narayan Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Basanta
Kumar Das, Dr. Ram Subhag
Singh, Shri M. L. Agrawal, Shri
Hem Raj, Sardar T. S. Akarpuri,
Shri B. P. Jhunjhunwala, Shri
Ranjit Singh, Shri N. C. Kasliwal
Shri Krishnacharya Joshi, Shri
J. K. Bhonsle, Shri Bahadur
Singh, and the Mover, with ins-
tructions to report by the
1st December, 1956.”

The motion was negatived.

Mr. Deputy-Speaker: I will now
put the original motion to the vote of
the House.

The question is:
“That the Bill to amend the

Displaced Persons (Compensation
and Rehabilitation) Act, 1954, be

27 NOVEMBER 1956

Clause 2.— (A d t of

taken into consideration.”

The motion was adopted.

Rehabilitation)
Amendment Bill

Pandit Thakur Das Bhargava:

beg to move:
(1) Page 2, line 10—
after “has not been” insert
“actually”
(2) Page 2—

(i) line 12, after “Act” insert:

“and further includes any such
claim registered in respect of
property held in trust for a public
purpose of a religious or charitable
nature”; and

(ii) after line 13 add—

‘(iii) in clause (e), the words
“but does not include” and part
(ii) shall be omitted.’

(8) Page 2, line 12—

after “Act” insert:

“including the claims of allottees
of agricultural land whoé for any
reasons whatever were not given
the lands allotted and whose
claims to compensation for rural
houses were rejected as a result
of allotment of agricultural land”.

(4) Page 2, line 12—
after “Act” insert:

“and further includes the veri-
fied claims of the refugees now
living in Bharatpur and Alwar
areas in Rajasthan to whom
evacuee lands were leased out but
whose claims were rejected on
account of allotment of evacuee
lands as also the claims of all dis-
placed persons in Rajasthan who
were not allowed to file their
claims for compensation in respect
of rural houses on the ground that
they were allotted evacuee lands

for more than four acres after
their claims are called and
verified”.

Mr. Deputy-Speaker: These amend-

ments are before the House.

(Compensation and 1196

tion 2)

I
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&t qgT W w= : fogw fel 4
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Mr. Deputy-Speaker: The question
18:

Page 2, line 10—

after “has not been” insert
“actually”.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
(i) line 12— N
after “Act” insert:
“and further includes any such
claim registered in respect of
property held in drust for a

public purpose of a religious or
charitable nature”; and

(ii) after line 18, add—
‘(ili) in clause (e) the words

“but does not include” and part
(ii) shall be omitted.’

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2, line 12—
after “Act” insert:

“including the claims of allpt-
tees of agricultural land who for
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any reasons whatever were not

given the lands” allotted and

whose claims to compensation for

‘rural houses were rejected as a

result of allotment of agricul-

tural land.” :

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 2, line 12—
after “Act” insert:

“and further includes the veri-
fied claims of the refugees now
living in Bharatpur and Alwar
areas in Rajasthan to whom eva-
cuee lands were leased out but
whose claims were rejected on
account of allotment of evacuee
lands as also the claims of all dis-
placed persons in Rajasthan who
were not allowed to file their
claims for compensation in res-
pect of rural houses on the ground
that they were allotted evacuee
lands for more than four acres
after their claims are called and
verified”,

The motion was negatived.

) Mr. Peputy-Speaker: The question
is:

‘“That clause 2 stand part of the
Bill”. -

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 (Amendment of section 11.)

Pandit Thakur Das Bhargava: I
am moving amendment No. 6.

Mr. Deputy-Speaker: It is in
respect of clause 2. The hon. Member
did not move it then. I have passed
the clause.

Pandit Thakur Das Bhargava: I
missed it due ‘to over-sight.

Mr. Deputy-Speaker: I have every
sympathy for the hon. Member and
his amendment, but I am helpless. The
clause has been voted upon by the
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House. How can I go back to the
amendment to that clause? Is the
hon. Member moving his amendments
Nos. 7 and 8 to clause 3?

Pandit Thakur Das Bhargava: Yes,
Sir. I beg to move:

(i) Page 2—
for clause 3 substitute:
“3. In section 11 of the principal

Act, for sub-section (2), the |,
following shall be substituted,
namely: —

“(2) Any sum recovered from the
compensation of any claimant in
respect of any payment made before
or after the commencement of the
. Displaced Persons (Compensation and
Rehabilitation) Act, 1954, in respect
of maintenance allowed to displaced
persons shall be refunded to the
claimants and no such recovery shall
be made in future in respect of main-
tenance allowance paid by the Gov-
ernment.”

(ii) Page 2, line 15—

add at the end:

“and shall be deemed to have
always been omitted and if any
amounts in respect of payment of
maintenance allowance have been
recovered from any claimant such
amount shall be refunded to him.”

The hon. Minister has agreed to tne
refund of the maintenance allowance.
So, he can choose either of these two
amendments for the acceptance of the
House.

Mr. Deputy-Speaker: These amend-
ments are before the House.
15 hrs.
N AET A AT F 7 A w

& oot fFar a1 f5 @A sy AAfeAw

TERE (I ANT) 97 qg T

g7 (wfes< &9g) & o1 wr 9n

TaAT § P38 AT T9AT O § AR

%X faar, AT wq s gafeaw gaea d

g AN AT (A ) F FEAL AT 1A
s et afe ar d s qoen afed=r
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Pandit Thakur Das Bhargava: How
will he do so? He has no authority. 1
am giving him the authority. Suppos-
ing you do not get the power. How
will you refund? you will not be able
to refund even if you are minded to
refund. Accept any of these amend-

ments and then you will be able to
refund.

Mr. Deputy-Speaker: If the law
requires that maintenance allowance
is also one of those debts....

Shri Mehr Chand Khanna: No long-
er it is required. We have got the
amendment. I have examined the
question. I do not think there will be
any difficulty.

Pandit Thakur Das Bhargava: When
it has been recovered, how can it be
refunded?

Mr. Deputy-Speaker: He will have
the matter looked into and if he re-
quires an amendment of the particular
law, he will bring forward one.

Pandit Thakur Das Bhargava:
When we know that he wants to re-
fund, the money he has taken, I am
only arming his hands. How will he
be able to refund if he has no power?

Mr. Deputy-Speaker: I think he has
not examined the point in that light,
so far as I can see.

Pandit Thakur Das Bhargava: He
should have examined.

Mr. Deputy-Speaker: Does the hon.
Member want me to put these amend-
ments to the House? !

Pandit Thakur Das Bhargava: Yes.

Shri Mehr Chand Khanna: Mainte-
nance money is not covered by the
definition of public debt. The question
does not arise.
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Pandit Thakur Das Bhargava: How
will you refund unless you have
powers? He has recovered. The only
way to refund is to take these powers.

Shri Mehr Chand Khanna: I have
given an assurance as to what the
intention of the Government is. If I
find myself placed in any difficulty, I
shall certainly bring forward an
Amending Bill before the House.

Mr. Deputy-Speaker: The question
is:
Page 2—

for clause 3, substitute:

“3. In section 11 of the principle
Act, for sub-section (2) the fol-
lowing shall be substituted,—
namely: —

“(2) Any sum recovered from
the compensation of any claimant
in respect of any payment made
before or after the commence-
ment of the Displaced Persons
(Compensation and Rehabilita-
tion) Act, 1954, in respect of main-
tenance allowed to displaced per-
sons shall be refunded to the
claimants and no such recovery
shall be made in future in res-
_pect of maintenance allowance
paid by the Government.”

The tion was negatived.

Mr. Deputy-Speaker: The question

is
Page 2, line 15—
add at the end:

“and shall be deemed to have
always been omitted and if any
amounts in respect of payment of
maintenance allowance have been
recovered from any claimant such
amount shall be refunded to
him.”

The motion was negatived.

Mr. Deputy-Speaker: The question
\s:

“That clause 3 stand part of the
Bill.”

The motion was adopted

(Compensation and 1204
Rehabilitation)
Amendment Bill

Cluuse 8 was added to the Bill.

Clauses 4 and 5 were added to the
Bill.

Mr. Deputy-Speaker: I seek the
permission of the House to take an-
other five minutes so that we can
finish this and sit after Five for this.

Clause 6— (Insertion of new section
204)

* Shri Mehr Chand Khanna: During
the course of the discussions, it was
brought to my notice by Pandit
Thakur Das Bhargava that there was
some lacuna. I have had the matter
examined. I propose an amendment
like this. I beg to move:

Page 3, lines 3 and 4—

for “has made an application”

substitute: “is entitled to the res-

toration of any evacuee property

on an application made by him

in this behalf”

I do not want to make any speech
because this matter has been discuss-
ed threadbare.

Pandit Thakur Das Bhargava: Will
these wo~ds remain: ‘notwithstanding
anything contained in the Evacuee
Property Act’'? If these words re-
main, the amendment of the hon.
Mirister, 11 spite of his best irten-
tions will be infructuous. Remove
these words and put in the other
words so that it may be effective.

Shri Mehr Chand Khanna: I have
discussed this with my legal pundits.
I have no difficulty.

Pandit Thakur Das Bhargava: I hes-
I will move all my amendments relat-
ing to clause 6. In spite of my per-
suasion, the hon. Minister has not
been able to accept my amendment.

I beg to move:
(i) Page 3, line 3—
before “Where any” insert:

“Subject to the provisions of
section 16 of the Administration
of Evacuee Property Act, 1950”
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(ii) Page 3, lines 10 and 11—

omit “notwithstanding anything
contained in the Evacuee Proper-
ty Act and this Act”

(iii) Page 3, lines 10 and 11—

for “notwithstanding anything
contained in the Evacuee Proper-
ty Act and this Act” substitute
“subject to the provisions of the

Evacuee Property Act and this
Act”

(iv) Page 3, ine 12—

add at the end:

“In cases where an order for
restoring the property has been
passed under section 16 of the
Evacuee Property Act or where
the Civil Court has held the eva-

cuee or his heir is entitled to the
restoration of the property”

(v) Page 3—
omit lines 24 to 30.
Mr. Deputy-Speaker: The question
is:
Page 3, line 3—
before “Where any” insert:
“Subject to the provisions of
section 16 of the Administration
of Evacuee Property Act, 1950 -
The motion was negatived.

Mr. Deputy-Speaker: The question
is: .

Page 3, lines 10 and 11—

Omit “notwithstanding anything

contained in the Evacuee Property

Act and this Act”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 3, lines 10 and 11—

for “notwithstanding anything
contained in the Evacuee Pro-
perty Act and this Act” substi-
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tute “subject to the provisions
of the Evacuee Property Act and
this Act”

The motion was negatived.

Mr. Deputy-Speaker: The question

is
Page 3, line 12—
add at the end:

“in cases where an order for
restoring the property has been
passed under section 16 of the
Evacuee Property Act or where
the Civil Court has held the eva-
cuee or his heir is entitled to the
restoration of the property”

The ti was gatived
Mr. Deputy-Speaker: The question
is:

Page 3—
omit lines 24 to 30.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 3, lines 3 and 4—

for “has made an application”

Pandit Thakur Das Bhargava: 1
rise to a point of order. When these
amendments have been lost, no
amendment on the same point can
be aceepted.

Mr. Deputy-Speaker:
different amendments.

These are

Pandit Thakur Das Bhargava: The
same amendment; kindly see.

Mr. Deputy-Speaker: 1 have seen
Just now, the hon. Member was of the
opinion that unless these words are
removed, the amendment would not
be effective. Now, he says they are
identical
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Pandit Thakur Das Bhargava: These
were identical amendments and not
comulatively which have been
affected.

Mr. Deputy-Speaker: I do not agree
with the hon. Member, I am sorry.

The question is:
Page 3, lines 3 and 4,—

Pandit Thakur Das Bhargava: 1
want to raise another point of order.
This point is of vital importance. If
you accept the amendment of the hon.
Minister, it would mean that the pro-
visions of the other Act which we
have just passed will not be effec-
tive. After all, I withdrew my amend-
ment there on the supposition that the
hon. Minister will move the right
amendment. . The relevant sections of
the Evacuee Property Act can only
be effective if these provisions are
given effect. It would mean, if you
accept this amendment, if the Govern-
ment is of the view that property
should be restored without any en-
quiry, the property will be restored,
it you do not take away these words
‘motwithstanding anything contained
in the Evacuee Property Act’. This
will introduce a change in the law
that we do not want to accept unless
you give a proper procedure-in the
Bill. It will not be fair to accept this
amendment.

Mr. Deputy-Speaker: This is not a
point of order. Pandit Thakur Das
Bhargava is afraid of the effect that
it will have. His complaint is this. He
withdrew his previous amendment on
the undertaking that an amendment
will be brought forward, and that the
Government has not kept that pro-
mise. That is a different matter.

Pandit Thakur Das Bhargava: This
amendment has not been circulated.
We have not had time to consider this
and suggest amendments.

Mr. Deputy-Speaker: The hon.

Member will realise that I cannot help
him in this situation.

Pandit Thakur Das Bhargava: The -

rule is that an amendment given on
the same day is not accepted because
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Members have no time to suggest

amendments to that amendment.

What rule is applicable in my case

should be applicable in all cases.

Mr. Deputy-Speaker: By agree-
ment, we decide to waive that notice.
Government said that they will bring
forward the amendment and the hon.

Member agreed to withdraw that
amendment.

Pandit Thakur Das Bhargava: 1
wanted to see a proper amendment.

Mr. Deputy-Speaker: That is not
possible now.

The question is:
Page 3, lines 3 and 4—

for “has made an application”
substitute “is entitled to the res-
toration of any evacuee property
on an application made by him
in this behalf”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 6, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clause T.—(Substitution of new sec-
tion for section 21)

Pandit Thakur Das
beg to move:

(i) Page 4— '
omit lines 12 to 22.

(ii) Page &—

omit lines 23 to 3¢.

i:rnt. Deputy-Speaker: The question

Bbargava: I

Page 4,—
Omit lines 12 to 22.

The tion was ived.
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Mr. Deputy-Speaker: The question
is:

Page 4—
omit lines 23 to 26.
The motion was negatived.
Mr. Deputy-Speaker: The question

“That clause 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was adfed to the Bill.

Mr. Deputy-Speaker: New amend-
ment No. 16.

Pandit Thakur Das Bhargava: I
beg to move:

Page 4, after line 26, insert:

“7A. In sub-section (2) of sec
tion 40 of the principal Act.

(i) in clause (f), the following
words shall be added at the end,
namely:

‘but in such valuation the value
of buildings or part of buildings
constructed by the claimants or
allottee shall not be included; and

(ii) in clause (j), the follow-
ing words shall be added at the
end, namely:

‘including fixation of instalments
which shall not be less than twelve
annual instalmenits’. ”

I have already made my submis-
sions. I would only refer to one point.
As we are pressed for time, I do not
want to reply to all the arguments
made out by the hon. Minister. But,
I must say that he has not been fair
to the Advisory Board or myself. He
will find no reference to this question
of twelve .instalments there. He has
forgotten as a matter of fact that ac-
cording to our formula, the price of
the properties would not have been
half as much. We said five annual
instalments plus the original six. If
the price had not been increased to
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this extent, five instalments might
probably have been sufficient. With
this increased price to an unconscion-
able extent, to say that the Advisory
Board is responsible is....

Shri Mehr Chand Khanna: I never
said so.

Pandit Thakur Das Bhargava: You
take the responsibility. I do not want
to take the time of the house in rep-
lying to the other matters. I shall only
say that he ought not to be so hard-
hearted towards non-claimants. He
ought to consider the question from
the correct stand point and'see that
this amendment is accepted. He has
not even given a proper reply in this
matter.

Mr. Deputy-Speaker: The question
is:

Page 4—
after line 26, insert:

“7A. In sub-section (2) of section
40 of the principal act—

(i) in clause (f), the following
words shall be added at the end,
namely:

‘but in such valuation the value
of buildings or part of buildings
constructed by the claimants or
allotte shall not be included; and

(ii) in clause (i), the following
words shall be added at the end,
namely:

‘including fixation -of instalments
which shall not be less than
twelve annual instalments’.”

The motion was negatived.
Mr. Depnty-Speaker: The question

is
“That clause 8 stand part of the
Bin"
The motion was adopted.
Clause 8 was added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to
the Bill.
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Shri Mehr Chand Khanna: I beg to

move:
“That the Bill, as amended’ be

passed"

Mr. Deputy-Speaker: The question
is:

‘“That the Bill, as amended, be
passed”

The motion was adopted.

MADRAS—TUTICORIN
DISASTER

Mr. Deputy-Speaker: We have got
two hours for this. I have already
received about half a dozen chits, and
I am sure as many more would be
anxious to speak. So, we shall have
to place a limit on the speeches. I hope
15 minutes for the leader and ten for
others will do.

Shri Frank Anthony (Nominated—
Anglo-Indian): It depends on the
contribution they make.

Shri Vallatharas (Pudukkottai):
Yesterday it was stated........

Mr. Deputy-Speaker: If the House
agrees to sit, I have no objection.

TRAIN

Shri Veeraswamy (Mayuram—Re-
served—Schedule Castes): The House
has already consumed 15 minutes.

Mr. Deputy-Speaker: Is the House
‘agreeable to sit longer?

Some Hon. Members: No, no.

Mr. Deputy-Speaker: The sense of
the House is that it is not prepared
to sit longer.

Some Hon. Members: We are pre-
pared to sit longer.

Mr. Deputy-Speaker: Let the hon.
Member proceed and we will see. I
hope he will be able to finish his
speech within 15 minutes.

Shri Vallatharas: I solicit your
permission to initiate the discus-
sion on this topic, namely the situa-
tion arising out of the accident to the
Tuticorin Express on the morning of
the 23rd November, 1956.
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First of all, I express my heartfelt
feelings of gratitude and indebted-
ness to the leader of the House for
agreeing to a discussion on this mat~
ter, and also to the Hon. Speaker who
was so kind to have it at the earliest
opportunity possible. I am also
indebted to this House in the sense
that this House was able to appreciate
with the greatest sympathy and with
due regard the feelings of the people
in the South who are immediately
affected by this accident.

At the end of four years of our
parliamentary life we have reached a
very critical stage in which depart-
mental integrity and efficiency have
come to be gauged. Difference of
opinion in the Cabinet and with the
Prime Minister may lead to resigna-
tion of Ministers. Political issues of
grave importance may also lead to
resignation of Ministers, but in this
case an incident in which certain
lives were lost through an accident to
the railway tarriages has been the
cause for the resignation of a Minis-
ter and the creation of an atmosphere
in which this House has begun to
feel already how to- get things repair-
ed and maintained in full utilitarian
service to the public in future.

Personally I am not endowed with
such efficiency as would suit the situa-
tion. In this country everywhere we
hear of serious floods in which several
villages and masses of people have
been swept away over night. In other
cases there are incidents and inci-
dents—in the air, for example, and in
factories in which lives were lost.
There were cases in which the vaga-
ries of Nature which could not be
controlled by human agencies were
responsible for the havoc done. But
I must emphasize the fact that under
no circumstances can we ever tolerate
the vagaries of human beings or hu-m
human institutions in which human
species - are employed as * servants
to render service to husnaity.
That is why feelings run
high. Our feelings, though great in
respect of the devastations on the





